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[M r, W ea k e r]
T h a t w ill b e  lo r  th e  fu tu re . w ill 
consider th a t. So fa r  as th is  re p o rt  is 
concerned, I  sha ll p lace  it  b e fo re  the 
H ouse fo r its  acceptance. T he question  
is:

‘T h a t  th is  H ouse agrees w ith  
th e  Second R eport of th e  Com ­
m ittee  of P riv ileges la id  on th e  
T ab le  on th e  24th A pril, 1958.”

The m otion  w as adopted.

COM M ITTEE O F PR IV ILEG ES 
T h ir d  R e p o r t  

Sardar Hnkam Singh: S ir, I  beg to 
move:

“T h a t th is H ouse agrees w ith  
th e  T h ird  R ep o rt of th e  Commit* 
tee  of P riv ileg es la id  on th e  T able  
on th e  24th A pril, 1958.”
S ir, th e re  is an o th e r case. The ques­

tion w as ra ised  in  the  Legislative 
Assembly of Bom bay. O ne m em ber, 
Shri D eshpande, ra ised  a question  of 
p riv ileg e  th a t S h ri C h au d h u ri an o th e r 
m em ber had  been tak en  in to  custody 
by th e  police b u t th a t fac t h ad  no t 
been in tim ated  to  th e  S p eak er of th e  
Assembly. T he S p eak er first a scer­
ta in ed  th e  facts an d  th en  because th e  
police den ied  tak in g  th e  hon. M em ber 
into custody, he  had  th o u g h t i t  fit to  
re fe r th e  m a tte r  to  th e  P riv ileges 
C om m ittee of th a t  Assem bly. The 
P riv ileges C om m ittee th e re  decided to  
exam ine  one of o u r hon. M em bers 
h e re—S h ri L. V. V alvi—as a w itness 
because i t  is s ta ted  th a t he  was p re -  
len t a t  th e  tim e w hen  th e  hon. M em ­
ber M r. C haudhuri w as tak en  in to  
custody.

Now, a  req u est h as been m ade to  
th e  hon. Speaker, S ir, by  th e  Secre­
ta ry  of th e  L egisla tive  Assembly, 
Bom bay, th a t perm ission  m igh t be  
given to  S h ri V alvi to  ap p ea r before  
th e  P riv ileges C om m ittee of th e  B om ­
bay  L egisla tu re . P riv a te ly  S h ri Valvi 
has agreed  to  ap p ear—he has given 
h is consent bu t, according to  th e ,p r e ­
cedents th a t  a re  fo llow ed in  th e  Ru^jse 
of Com m ons w hen  a  M em ber h as co 
ap p ea r be fo re  an o th e r H ouse or a  
C om m ittee th ereo f th e  perm ission  of 
th e  H ouse to  w hich  he  belongs is to

be sought first; o therw ise, if  h e  ap ­
pears  befo re  such perm ission  is g iven  
to  h im  th a t  is ra th e r  considered  as a  
con tem pt of th e  House itself. T h ere ­
fore, th e  perm ission  of th is H ouse has 
been sought in th is p a r tic u la r  case 
th a t S h ri V alvi be  g ran ted  perm ission 
to ap p ear before  th e  P riv ileges C om ­
m ittee  of th e  B om bay L egisla ture .

This case w as also re fe rre d  to  th e  
P riv ileges C om m ittee of th is  House. 
They discussed m any  th ings includ ing  
th e  p receden ts th a t w e have in  th e  
U nited  K ingdom . T hey have  only tw o 
Houses—th e  H ouse of Lords and  th e  
House of Com mons— and certa in  
doubts w ere  expressed  w h e th er we 
should adopt to ta lly  w h a t is h ap p en ­
ing th ere  because w e have  m any  leg is­
la tu res  in  th e  S ta tes also. U ltim ately  
we though t th a t a t least tliis practice, 
th a t w hen a m em ber of th is H ouse has 
to ap p ear befo re  th e  o th e r House, 
perm ission of th is H ouse m ust be 
sought first, m ust be followed. W e 
Rre bound to follow  th is  p ractice  u n til 
w e have fram ed  o u r own laws.

T herefore, th e  C om m ittee has 
recom m ended th a t Shri Valvi be  given 
oerm ission to  ap p ea r befo re  th e  P r i ­
v i l e g e s  Com m ittee of th e  Bom bay 
L egislative A ssem bly so th a t th a t 
<;nquiry m ig h t be com pleted. T hat 
recom m endation  is now  before th is 
hon. House and I req u est th a t th is 
rep o rt m ight be  adopted  by th e  House.

M r. Speaker: The question  is:

“T h a t th is House agrees w ith  
th e  T h ird  R eport of th e  Com ­
m ittee  of P riv ileges laid  on th e  
T able on th e  24th A pril, 1958."

The m otion  w as  adopted.

ESTATE DUTY (AM ENDMENT) 
BILL— contd.

Mr. S peaker: T he House w ill now  
resum e fu r th e r  discussion on th e  
m otion fo r re ference  of th e  E sta te  
D uty  (A m endm ent) B ill, 1958 to  a 
Select C om m ittee. O u t a t  4 hours


